RAJYA SABHA [17 March, 2006]

Forcible stoppage of passenger trains in Andhra Pradesh

2522. SHRI RAVULA CHANDRA SEKAR REDDY: Will the Minister of
RAILWAYS be pleased to state:

(a) whether his Ministry is aware that there are forcible stoppage of
passenger trains by the vendors and general public in Andhra Pradesh;

(b) if so, the details thereof; and
(c) the steps being taken by Government to stop such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
NARAINBHAI RATHWA): (a) and (b) Yes, Sir. 456 incidents of stoppage of
passenger trains by the public were reported over Andhra Pradesh State
during the year 2005.456 persons responsible for forcible detection of passenger
trains were apprehended and prosecuted under the provisions of the Railways
Act. No incident of stoppage of passenger trains by the vendors was reported.

(c) The following steps are taken to prevent such incidents:—

1. Railway Protection Force (RPF) stall is being deployed for
escorting of trains to prevent the incident of unauthorized Alarm Chain
Pulling (ACP) in order to maintain punctuality.

2. RPF Staff are being deployed for bandobust duties in coordination
with Government Railway Police/Local Police during Bandh,
Agitation, Rail Roko etc. for smooth running of trains.

3. Culprits are being prosecuted under relevant sections of law.

4. Intelligence is being exchanged with Government Railway Police and
Local Police regarding the potential mischief makers.

5. Coordination meetings are regularly held with Local Police and
Government Railway Police (GRP).

Reservations of berths for women in railway coaches

2523. SHRIMATI SYEDA ANWARA TAIMUR : Will the Minister of
JLWAYS be pleased to state:

(a) whether it is a fact that some berths are reserved exclusively for men in
most of the trains in the first cabin of a particular coach;
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